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. MADHYA PRADESH ACT

ot No. 20 of 2008

+ THE INDORR Specrat, ECOoNOMIC .fcngE éﬂ;ﬁqu PROVISIONS) AMENDMENT

[Received she astend of the Giverrse an tha BLh August, 2008: 43zend finst published ip he - Moty
Prsdests Gurero {Extra-wedinary)”, dazed the 12th ALBUiL 7004,
A Act 1o saeed the tnggre Spevcitd Ervoamic Zaoe {Speclni Provisiang) Act, 2003
He it enagied by the Mudhya Prodesy, Legistarure in (he Filty-runt year of the Kegutlic of
Indixz s fulfbws T

L Tus Ay My Be called (he tnunee Special Ecanomic Zope {Speclat Provisions
Amendaviy Aci, 2008,

2, In the Eitation af he Indue Sycclat Econumic 2ane (Specia) P;ow‘uiaru) A, 2003
(Nu, 23 or 2003) fhereinafrer tefetted (0 21 ihe principal Ac), fof the ward, “Indure Snexist
Economie Zone™, the words “Mudhya Piodesh Specisl Economjs Zanes™ shalf be subiiriiled,

L Iatke long ide of |he pn';::imi Act, for the wards “Indaore Specia) Econonmiic Zo0e”, the
“Special Econqmie Zanes™ shall be ubnitwiad,

< I A2tin | of ke PnCigal At e

{i) in bub-section (1), for the wouey “Indore $pecia Econvenic Zope", the wurds
“Madhya Pradeap Spetial Leonamic Zones™ shlf be subarizued;

(it 2 1ub-saciion Q). for e werds “lndene Specia) Eeungmic Z0c™, the wigs gy
“whale of the Spae o Madtya Puogeghs thall be sesberiieceg,

J-1n Seciinn 2 of the principal Actm
W for clause {c), e following new clauge shall bo sobuizure, hamely .

"(c) “Cb-Developer anal have the same meantnp o3 wslgred o iy 1n e Speciyl
Econemic Zones Act, 2005 (Nu. 28 of 2005);"

{ii} for clauses (o), (0 tadt {p), the following pew clanges shayt ren tively be
subitituted, bamly e i 8 pectlvely

e} "Dcv:lupr;lcnl ('ommts‘zl?sncr“ mé::t ihe Develapmens Commissiane,
Apodiniod for ong o mofe Spécta) ndenic Zongg swbdection (13 of
Section it gf the Fpecizl Ecopamic Zoees Acts, 2005 {No. 28 of :!00.5);( ,

1)) “Dcvdoru"_shnll have ihe saime 0CAning ag aslened o g i the Sp:;.ci.al
Eeonaenic Zoacy Act, 2005 {Na, 28 of 2005); '

() “Domcsie Tusitf Asea shall buve the pame meaRing 43 ausigned 1o i 0 the
Spaciz| Econumic Hongy Act, 3005 (No. 28 of 2005):™

{uiy N e (m), the word “lidorc™ spapt te amuicy,

B Alter Stbsesting U of Secion 13 of the peioemipl Acl, 1he fnlbuing explanasion ghaj)
I inad, TAMElY g

“Explangilo, u"n:n:d.;cx;unod"malfmm-—
Uad—{ fi

1y fmda hen an from eny Zung By laed, sen or afr g expaned out of
ntia; or

(i) £0cds supaticd from Bomezide, Toiif Arey 19 any eail fn the 2one. ar
v () pocds supafied by » uel g 4 Zore 1o anpther wa) tf the cime one or any
other an:. “«

¥4 Lo inipartad™ yhall mex-—
() B brought, from o o Indsn by w upjy 4 3 Loie by dond, gen or i or

Giy m?mém by 2 unit fn s Zune from antther unjy in the soma g apy
Other 2aac
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